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. (Shri Devendra Prasad Yadav in the Chair)

Title: Further discussion on the Constitution Scheduled Castes Orders (Amendment) Bill 2001 moved by Dr.
Satyanarayan Jaitya on 1gth July, 2002 (Not concluded).

MR. CHAIRMAN : The House will now take up item no. 9.

it a1 e werRan (sraren) @ wwafy S, ST F S FE @1 o7 fF O ragEr, 1979 Y ARG WRHR $ € HATT A T AR™ Tk
fora o5 Raron wewr # wraifran onfy @1 el o1 woerft & wwe w7 IR ok 3 1950 @t Sferdl F S deees fore 2, W e @1
H ¥ Fepeas fore 9 A s1a fRan S| @fe= | & e #7798 ff o o @ % g8 < g v e T g, 98 wRa @1 e off
PIC H 99 TF ool [HAT I FEHl 8, 9 T% I YIferdric ¥ Ui = 871 1979 ¥ oid< 9 aF a1 w9 did 71, 39 99 3§ e &
arggfua snfa iR Sty & @il B AR | TR 3R fwra @t arorett § wreey fhat sfoargar ong gt fras |r @1 dfea g
TS, SHDT QTS 3T o Febal &1 & gems w53t ot &1 siix wifean oft &1 qeng 1 argm % $72i o FRidrd § 7 DHae O W R Uh
Fihd aferdl B TARIR B 8 S D ¢ 31, afcd 15 7, 2002 B FFHRT SRA Taq, T BRA S 3Tl T qgd a1 AR
e Wiy # i el 96 QAR # WRd W SgyfEd S gaH weeifa @ | @ weeieit W) RfER fean ) srevefty gar w3t
S A1 g9 9 & fag e gfieivr &1 fvved fForar sl 3 aaraT| I Sel & o/d 9% T d Syl 9 @, 79 d& AReor H S
| = w6 TSN TN AGRAT H ARGV HT AAAT 8, YT HaAA AID [AHTH & WY T 91 8, e 371 il &1 6 I &, et
Rl |re | AT siik At fear manl 78 S o= @ quiar 21

3Trel It &1 GRomH 8 6 1980 B TV B IFTAR 1991 H Tl AT WR W ovel et § eq &1 yaR 52.2 fyara o, q@f srqefara
STfa 3R ST @ S &1 37 i 3R 41 gfoera o1l 393 Afdensd! &t fRufd ik i @vre oft| 1980 @ SFIVFT & SR s S
P Dael o0 Wlrwa Asfhal 8 gdt foredt off| g 7 a' Ig@) 23.70 ufowa g | a9 gwdl duafta e A srNfaa Wi © a=al & forg e
@ frg 390 Hs vuY wfY af &1 raET i T 21 3 ARE W ARG AR Y T ERER B g & 5 AR 39 B 3w 125 T3 Fived
Tg =g, R B 3R w=Al 1 AFEE TaE-va ghwd S el afen 5w W @t fadfta [Rafa o ad gu F e wwer 9 @i
HT A1Edl € 6 39 Bvw g1 50 AR $1 STE 90 WRied BT A @ A1feT 3R I8 Hew g Ao g g 9w & faft et A
gfera Bl @ o ged &, R 9 oredl e weoT o) | | 3301 e | U@ wag I8 W A man € & S o sragfua ol i) st
1 & FuTd Bra 9u iR g # et @ e 9w HA 18, HR FEd § 3R ARG TOR ISUDT @l 98T I B oIy TR B

AT 1T IFASHR B 1117 1 a8 IR ARG TPR 7 397 §H HDHd DI 14 30, 2002 BT AT 6 TSR srqgfaa wnfay R seonfa &
T2 T IH BTAI BT 60,000 FIY, 50,000 TUY 31X 40,000 ¢ wly af vicre A & wu A S, S Aendt 21 39 77 oft Fer ™ B

R 39 A B § DI AT IT BIA LT AT @ 9HD U 76T | 40,000 DYV HT Yrae fHar Seam| s avE | WhIE pHER R

F, arggfaa snfa e frm 3 98-72 oA TR TR 9 @ 3fea wEr & onffe ofk wrifire fial ) = =7 &Y ol g e faan
2l

AfP go® F-T F F AEIT W I§ AR FIAT AET fF ARG WRBR 7 I P §6 T8 WS A ey onfer iR sty & et #
= & fag @ & 918 v o Wi dee e eyl g8 a8 T, o SweT gRetieeE T8 81 @1 81  WReR ¥ quen wear § &
w1 39 wEe 7 O Fofa fag € 99 ganfas 39 @ argyfae snfa ok srgyfaa st @ @ @l @1 @ e o § ofiv AteRat 7
dHANT QX1 fHa1 S @ 87 ara1 HiRE sredy Sft | {1 9| o1 6 srgyfad Sifd e SR SEefa @ | dad A $/g, I &
forg far & gy € 9 oft ve-form #% IAS 3R IPS 7 il &= # 91 ofik 3o 3t <fw & <fa Saredt F | # w2t St 9 St
AT fF TS HATd A AT WY R ST Ty B AN B Hearor d IR TTTod e e far 87 9 B e By 31t 55
et 8 Y €, 3w aif @ A ft srgHfaa iy a7 & SR O sruraR 81 @ € S Wil W Aeda R o veT 8, Sue AN § WReN B
FAIR S & d18 W B H S wrEeE By g E a3 gieHE A1 o S A 8 996 qallad sy 8 Ja1 81 F 8
S =Tee & P Wee P @ A | e drl B womd & g 27 A w30 ot 57 i 1 3R =1 a9 @Y smawrdar €

HEGY, T 991 @ $AI0T B (60 HRA TRPR 7 12,500 FIS 3T @rem=1 & qr7al & PDS Rieq & o 377 9711 & onffe gem & fag
ffeea fay 21 3a Aiva Rivea & d8a 8o wftera srggfem wfty ok srenfar & @ril &1 @ faan < <@1 21 <ifp o1 Wt &= &1 e &
PO T oY Gurre AR BREmon, ot | # orar € H g wved 8 3R fIER & orey ATy @ S$ # wrasid ok uf¥ew e & $o &l |
e ofa SR Sgqfoe Sifa @ o Y@l 7Y %8 €1 99 foay Rien & wue @ Suder T8 €1 W S B a1d 9 1 B, SD] @
Th & forw oft =& fireram 21 3ol 92-9% UM & @17 310+ gedi O Uh-Udh olld oudl HEI-T @9 &Y & 31N 3+ g=ai &t fagel & gem & forn
A9 @ & P wpal A g @ € iR gEd v srHfud sy o srggfud Senta v @ & R st § 9ra € a8t stere € 8
IS & a1 T T8l & | T€ € aY =¢ =81 2| Uiad] 9% & 9=ai © Us ) IeUUs UeT & RS e § A, g 45 e 9% uerar &
3R fr gEd wem # e 2+2 yerr 21 Ut Rufy # A 998, v Tpd @ geal @ P FRfC B THA 8| THD Al 97D HHA S A
Ao B TAET I g & SHAY J A FA St F SR HIAT A 6 I S ¥ g9 &7 7 Fif¥ea B €, I€h! qerdn I @nfey|
o9 F TE U1 SR W =iee 6 sud A S el 9o qrel A S %81 &1 g6 |y € Ul S aw ARy @ar wig 6 g7 el &
fog wRa wveR o ft TIRT g9 € Se! et B @ foy o wReN el e |

TS THRA & 39 T B Y@ ¥el, WY U SHIAINT TOEsie @i | W FHHe ofdiee & imia g9& forg <t ft 4w Feifa fean, a=
T FEl o A 8 SR ¥ o HERI | AR T %@ | §3 a6 <9 B SieR WK A B T Thaor o FST SO BT B IR B
2| g8 Th-gar @i B & Racrd v v A d &1 8, S WS @ A1 R Boid 8l oS HATad @ A geld! ¢ 6 39 e I e
EHU-EHT & foTg HATG BT 8|



AeeE, # HAt St B AT HRAT AL, 1991 W ABR AT P ARG WRHR F AN HIW B, TH AL B A 671 B 19 A WYY W By
& Afe g af¥Yr ok warer gerd Wt =g e o | A o whde @ WY H B @) W E, 9 NIgd YSH B Wl iR | OieeE &
S AW @it | affd o € 39 e R ere Rar wrn 9ifRy) s @RE e BiEHd Us STduie S & w1l &1 # e fear s

Ffeyl # I TRER FI qurE <1 =g, A€ (raurE)
HHIUG H2igd © $aRar o, o g £ ey It ) & e sifery|

#H ¥ olTel HelRAl : JEicd, T8 Sl ¥ & Gt g1 36 § W Wa PO fdhein, 9a el & waae fhar sy, {59 a1l &1 F aiel %1 g
Tt @1 HATery 99 W &I < | Ry 9ga Bier o, ofha SEH ) aff 3B e v WRER & & § Aeaqf ard org setl F w3t ot @
AT ATEN 6 T8 A9 BIgE S STAUAE HIUNIA 1 8, 89 A [P U SHSHT 9H S 37 991 & I & oy IuarT S| onft 75
TE BT AT 2 6 Hw & T # yur H3l gefl 'R 48 F¥ o 9 R FEd O 6 W N R HE 379 I & foy 59 HiE A S o9

aTreft off & Fed & fF 2000 TIT For R A gre & fAQ o AN -1 TIR TIY T T TS B Holl o7 Bl G B A| TTD Al TSI

AR @ & T 500-500 FN$ TIY, TOARI-HI$ TIY AN iy GUR b e o= o | &€ (sragr)
Tl "l | Fefar oY, o farr € sxft @) a1 a9 9 Rav)

it ga91 HAR s9d (F118) : 3R el 7 77 fow 3o o & o 98 @idw 7 & e 218€) (@aum) s ow 9@ w1 fear 218€) (@
M) R B a1 Ry, AfH S9H1 ure Té frania€] (aaum)

gl HEley | §9d O, 31T 30T A TV Bifoy|

SHRIA.C. JOS (TRICHUR): Sir, is he speaking on the Bill, or is he making an election speech? It seems he is
making an election speech. He should speak on the Bill.

MR. CHAIRMAN: Please take your seat.
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SHRI BAJU BAN RIYAN (TRIPURA EAST): Mr. Chairman, Sir, this Bill seeks to include eight communities of
Scheduled Castes, exclude 24 communities of Scheduled Castes and modify 49 other communities in the List.

In total, it involves 81 communities. The States involved are 18. This number of States may be more.

Sir, after the drafting of the Bill, the Cabinet Committee on the Scheduled Castes, Scheduled Tribes and Minorities
gave the green signal on 15" June, 1999. It was done three years back. At that time Bihar and Madhya Pradesh
were not bifurcated. Now, Bihar has been bifurcated into Bihar and Jharkhand and Madhya Pradesh has been
bifurcated into Madhya Pradesh and Chhatisgarh. This way, if we add Jharkhand and Chhatisgarh, the number of
States may be 20 instead of 18.

Sir, | support the intention of this Bill. In entry 33, there is a proposal for inclusion of Dhuli, Sabdaka and Badyakar
communities. Similarly, in entry 34, there is a proposal for inclusion of Natta and Nat communities. This is a
proposal from the State of Tripura.

Sir, | cannot say that this Bill is a comprehensive one. There may be some more communities which deserve
inclusion in the List. So, | cannot say that this Bill is anomaly-free or all the anomalies in the List, which was notified
in the year 1950, are removed.

Sir, there are certain communities in West Bengal, viz,, Deswuali and Majhi which are mostly inhibited in three
districts of West Bengal, namely, Purulia, Bankura and Midnapore. As per my information there was a proposal to
include them in this List. Looking at their economic status and social background, they also deserve to be included
in this List. But this proposal is not there in the Bill.

This way if we go throughout the country, there may be some more communities which deserve to be enlisted in
this Bill. But they are not there.

Sir, there is a proposal for exclusion of 24 communities. | do not know what is the number of population of these 24
communities. It is not clearly stated in the Statement of Objects and Reasons attached to the Bill. In the Financial
Memorandum it is stated that it is not possible to estimate the likely additional expenditure to be incurred on this
account at this stage. So, they are unable to estimate the likely additional expenditure that may be there. It is very



unfortunate. The Government should come with a comprehensive Bill giving the exact population of these 24
communities, which are going to be excluded from the List. | would like to know the reasons for their exclusion. The
Scheduled Caste people belonging to these 24 communities are upgraded and they are now to be treated as
general people. Their status is being uplifted. It is all right if this is the case. This is as per the provisions of articles
341 and 342 of our Constitution. | would like to quote article 341 with regard to the Scheduled Castes. It says:

"The President 1[may with respect to any State 2[or Union territory], and where it is a State 3***, after
consultation with the Governor 4*** thereof, ] by public notification 5, specify the castes, places or tribes
or parts of or groups within castes, races or tribes which shall for the purposes of this Constitution be
deemed to be Scheduled Castes in relation to that State 2[or Union territory, as the case may be]"

As per this provision, even the Scheduled Caste and the Scheduled Tribe communities recognised by a State are
not being recognised so in other places. As a result they are being confined to one place. For example, | belong to a
tribal community of the State of Tripura. If | choose to settle in Delhi, my sons and daughters are not recognised as
tribal people. | think this is not the intention of our Constitution. It is not the intention of our Constitution that the
Scheduled Caste people should be confined to a particular area like the jail. This is not the correct position. My
request is that a particular community having defined as either Scheduled Caste or Scheduled Tribe should be
recognised so throughout the country. They can go and settle anywhere otherwise they develop a complex.

Inthe past 52 years, various Governments have implemented a number of developmental schemes for the upliftment of economic,
social and educational life of these people. Huge amount of money is being allotted under this head in various Five Year Plans.
Though the quantum of money allotted for the purpose is not meagre yet we find that instead of uplifting, the status of the Scheduled
Caste and Scheduled Tribe people is coming down. The scheme was not properly implemented and the number is also not
properly calculated. The number of the Scheduled Castes and Scheduled Tribes people may be more. The
population figure which has been taken in the proposed Bill, is based on the 1991 Census. As per 1991 Census,
the population of Scheduled Castes is 13.82 crore which is 16.48 per cent of the total population. At that time, the
total population was 84.63 crore. Now, the Indian population is more than 100 crore. So, | am astonished as to why
the Bill has been prepared as per 1991 Census. We should take the current 2001 Census figures. Then, we can
assess what additional expenditure may be required. But it is not there. The intention is good but the Government
have drafted this Bill carelessly. They have not paid the desired attention.

Sir, as per the proposal, 16 SC communities are to be deleted for the State of Arunachal Pradesh. If | go into
history, Mizoram, Meghalaya, and Arunachal Pradesh were created by bifurcating Assam. These 16 communities
which are enlisted in Arunachal Pradesh, were used to reside there before the bifurcation of Assam and after
bifurcation also, they are residing there. They are not new comers. The people who are now proposed to be
excluded from the list of Scheduled Caste community are treated Scheduled Castes in the neighbouring States like
Assam, West Bengal, and Tripura also. Therefore, | think proper attention has not been given while drafting this Bill.
Otherwise, this should not have been in this way. The Scheduled Castes, Scheduled Tribes, and backward
communities should be identified as per economic status, social background, and educational status. If we take all
this into account, there will be some communities which would still continue to be Scheduled Castes. After
Independence, some States were created. There were some communities, which had the same nature of job, same
economic background, etc. but they lived in different neighbouring States like Orissa, Bihar, Bengal, and others. So,
people resided in this way. As per this proposal, some castes and communities would no longer be treated as
Scheduled Castes. But the people of the same caste, same identity, and same economic status who are living in
Orissa will be treated as Scheduled Castes. It is a kind of injustice done to them. So, | would request the
Government to bring forward a comprehensive Bill so that all the anomalies that have been crept in can be removed
and the all the Scheduled Caste communities in our country can be enlisted in the revised list.

With these words, | thank you once again.

DR. MANDA JAGANNATH (NAGAR KURNOOL): Mr. Chairman Sir, it is a matter of happiness that the Government
of India has brought forward the Constitution Scheduled Castes Orders (Amendment) Bill, 2002 to include some
more castes in the list of Scheduled Castes and to modify some of them. It is laudable that the Government, after
the announcement of the list of Scheduled Castes in 1950 as per the provisions contained in article 341 of the
Constitution, depending upon the social status and the development of certain communities, has been modifying the
list from time to time and bringing into the list those castes which have not been given such a status till now and
which have been deprived of the fruits of reservation. Now that they are sought to be included in the list, from now
onwards they will enjoy the fruits of reservation.

As per the latest statistics of the country's population, the percentage of the Scheduled Castes and that of the



Scheduled Tribes stands at around 17 and 7.8 respectively, making it to nearly 25 per cent of the total population of
the country. But the percentage of reservation available to them remains the same even after 55 years of
independence. Though their population has grown to nearly 25 per cent, the percentage of reservation stands still
at 22.5; that is, 15 per cent for the Scheduled Castes and 7.5 per cent for the Scheduled Tribes. This has to be
increased to 25 per cent as per the latest statistics.

By adding more and more castes into the list, the Government is not going to help their cause much because there
is already unemployment; already disinvestment process is on and therefore the people belonging to Scheduled
Castes and Scheduled Tribes are not getting enough employment opportunities. So, merely adding more and more
castes into the list is not going to solve their problems. You have to increase the quantum of reservation in tune with
the growth in their population, which is now nearly 25 per cent.

When you look at the implementation of the provisions of reservation for the Scheduled Castes and Scheduled
Tribes, it is very miserable even after 55 years. If you see the employment sector, in the higher category it is around
eight per cent and in the lower category of posts, it is between 12 and 14 per cent. Without implementing the
provisions in their true letter and spirit, if we are just going to add more and more communities into the list, we will
only be creating more unemployment among them in addition to the problems that they are already facing. That is
why it is absolutely necessary that the percentage of reservation should also be increased as per the percentage of
their population.

When you see the condition of those who are employed, cases of victimisation and harassment are rampant.
Instead of having a sympathetic attitude towards these people, those who have been deprived of development for
thousands of years are sought to be oppressed in some other form. Their services are terminated on flimsy
grounds. In the matter of recruitment also for one reason or the other, a number of posts is kept vacant thereby
creating more unemployment among them. Unless it is corrected, the mere addition of more castes is not going to
help them.

There are certain schemes conceived by the Government of India, particularly the Special Component Plan for the
Scheduled Castes and the Tribal Sub-Plan for the development of Scheduled Tribes. As per the latest figures given
by the National Institute of Rural Development, Hyderabad, the national average in the overall implementation of the
schemes is only four per cent, out of 22.5 per cent of the Special Component Plan. But when it comes to some
States like my State, Andhra Pradesh, the average is 10.6 per cent which is almost more than double the national
average. This shows how much the Government of Andhra Pradesh, under the leadership of Shri Chandrababu
Naidu, is concerned for the development and well-being of Scheduled Castes and Scheduled Tribes. In Andhra
Pradesh, apart from the

regular budget which is around Rs.500 crore per annum, the Chief Minister enhances the budget for SCs, every
year, by 15 to 20 per cent and he comes out with innovative programmes taking the Scheduled Castes and Tribes
personnel ahead. We have conceived an innovative programme called Mundadugu, that is, taking these people a
step forward by allocating Rs.100 crore over and above the normal allocation for the welfare of SCs and STs. This
has given a very good result.

Our Government is starting residential schools and colleges for people belonging to Scheduled Castes and Tribes
which have given very good results. In the recent past, the inmates of such residential schools and colleges have
topped the school and college final examinations. My request to the Central Government is that more thrust should
be given on the education side which is a vital aspect for the overall development of the people belonging to
Scheduled Castes and Scheduled Tribes.

At the end, my request to the Government, through you, would be that the Special Component Plan and the Tribal
Sub-Plan should be implemented in true spirit so that there will be rapid development. Even after 54 years of
Independence, there is diversion of funds and in spite of the conception of this Tribal Sub-Plan, if the average is
four per cent and 10 per cent, then it is very a miserable situation. Unless the funds meant for the developemnt of
SCs and STs are spent fully, we are not going to achieve the goal of bringing them above the poverty line.

Now, regarding the issue of privatisation and globalisation which are going on throughout the world, they are
against the spirit and concept of our Constitution. Due to reservation, people belonging to Scheduled Castes and
Scheduled Tribes are getting some opportunities in employment sector and education sector. Now, because of
privatisation and globalisation, this aspect is coming down and if they are practised more and more, then the
reservation system will come to a grinding halt and there will be no development of Scheduled Castes. That is my
request to the Government. We are not against privatisation or globalisation. But the facilities of reservation should
also be extended to the private sector also so that constitutional guarantee will be protected.

Finally, on my own behalf and on behalf of my Party, Telugu Desam, | support the Bill and congratulate the hon.
Minister, Shri Jatiya for bringing this Bill. | request him to come out with more and more new programmes for the



overall development of Scheduled Castes and Scheduled Tribes.
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SHRI PAWAN KUMAR BANSAL (CHANDIGARH): Mr. Chairman, Sir, the hon. Member from the BJP side, initiating
the discussion, tried to say as if this Government had paved a path of milk and honey for the people belonging to
the Scheduled Castes. He even tried to seize this opportunity to ridicule, shut his eye to what really the Congress
has done for them, which | would say is no favour to anyone but was our duty which we performed over the years.
But no one can ever lose sight of the fact that right from day one, it was the Congress for whom it was an article of
faith that if we want to really say on a future date that India has gained Independence, we will be able to say that
only, as the Father of the Nation had said, if we wipe out the tears from the eyes of the poorest of the poor. That
was the talisma he gave to the Congressmen, he gave to the countrymen. If ever you are in doubt, if ever you find
your steps wavering, try to imagine the face of the poorest of the poor in your mind and then ask the question to
yourself whether the steps that you are going to take would benefit that poor man or not, and if your answer is in
the positive, you would automatically move forward, you would move in the right direction.

Sir, | do not want to take this opportunity to convert this debate into polemics of party politics. | want to confine
myself only to two or three simple points, which | would like the hon. Minister to respond to thereafter.

Sir, very briefly | would only mention article 341.

I need not really read it. But it is because of the power under article 341 that the various Constitution Scheduled
Caste orders are issued by the President from time to time.

Shri Ramji Lal Suman referred to a very pathetic condition resulting from variance in the lists from State to State. He
cited an example where a person, a young boy who got job in a Government Department was deprived of the same
because the State where he got the job refused to give him the certificate for the simple reason that despite the fact
that his caste was mentioned in the list of Scheduled Caste in the State of his origin, it did not find mention in the
second State. What | want to really mention here is still more pathetic.

For that, to be brief, | would like to give the example of Union Territory of Chandigarh. The Constitution (Scheduled
Caste) (Union Territories) Order 1951 was amended on the reorganisation of Punjab in 1966. Paragraph 4 of this
Order was amended to read as follows:

"Any reference in this order to a Union Territory in Part | of the Schedule shall be construed as a
reference to the Union Territory constituted as a Union Territory from the first day of November 1956. "

We are not concerned with this. The second part is:



"Any reference to a Union Territory in Part Il of the Schedule shall be construed as a reference to the
territory constituted as a Union Territory from the first day of November 1996. "

Sir, as | said yesterday in a different context | do not blame this Government for that. This was done even earlier
when the Congress Government was there what | feel is that there is a passion with the people who are drafting
laws, who are drafting the resolutions, who are drafting the Orders for this country to really dwell into the domain of
uncertainties. They feel that the right law is drafted only if they use long winding words and phrases for that. Here
they say: "Any reference to Union Territory in Part Il of the Schedule shall be construed as a reference to the
territory constituted as a Union Territory from the first day of November, 1996." Now what does this all mean? | will
say what it comes to mean. Now in Part Il, Chandigarh only is there. There is no 'reference' to any 'Union Territory’
or anything as such. Chandigarh is in the Schedule. It is the Constitution Order for the Union Territories. Those two
lines mean nothing but they have come to mean a lot for the people who are deprived of the right to get the caste
certificates. Now how has this Order been interpreted of late? Here | would say that after the BJP Government
came to power, only then that the Order has been interpreted in the way that many people have been deprived of
the right to seek the S.C.certificates. What is said there? That is nowhere to be seen. You cannot infer from article
341. You can not infer from this Order. But what do they say? Any person, even if his caste finds mention in the list
of the Scheduled Caste of Chandigarh, if that person has migrated to Chandigarh after 15t November, 1966, he is
not entitled to get the Scheduled Caste certificate. There are cases. | would say this is a preposterous proposition.

Sir, Chandigarh is the Capital of Punjab and Haryana .There are people coming from other parts of the country.
Chandigarh is a mini India. It is an example of that composite culture of India. But certainly people in large numbers
are coming from both Punjab and Haryana States of which Chandigarh is the Capital. | am giving this only as an
illustration. Let us say a person who is a Ramdasia. You would find this word missing. Let me not say for a moment
"Ramdasia" because that is another mistake which this Government has made. | will refer to that later. Let me say a
person who is registered as a Ramdasi, if a Ramdasi person in Punjab comes and settles in Chandigarh today, he
will not get the certificate despite the fact that Ramdasi is a caste mentioned in the list of Chandigarh. Why so?
This problem is arising daily. So far, this problem was arising for the people who were wanting to join some
Government job. | know of cases. People came to me with the appointment letters. They need to produce the SC
certificates.

There was a case when a young boy got a job in the Air Force. He was asked to produce S.C. certificate. His father
had the certificate and his brother had the certificate but he was declined the certificate. So, he lost the job. Is this
what you are talking of? | am sorry that Shri Rattan Lal Kataria is not here at the moment. Is this what your
Government is doing for the people? This was unheard of and has happened for the first time. When we write to the
administration, as normal red tape, files and files are being piled up one above the other but no solution is being
found. All sorts of inexplicable explanations are being offered, not to the benefit of the poor but to their chagrin and
to their dismay. This is being done to keep them out of job.

I would like to take this particular opportunity to make a request to the hon. Minister. If he wants to call me, | can go
to himwith all those papers. | do not know whether he would perform the good job that he did in his earlier Ministry.
In his earlier Ministry he took a stand on something and has been shunted out to a different Ministry. | have all the
regards for him. | have watched his work there. | have admired his work there. | would like to admire it here. | wish
he stays here to rectify the malaise that prevails today, the malady that exists here. | wish he stays here and takes
care of these things.

As in the example | have given, certificates are denied to these people. | do not know when these Constitution
Orders were framed immediately after the Constitution, maybe, there was a basis, a substance or a reason for
framing different Orders for different States and having different schedules and different lists for them. But today is
it not time to frame a composite list for the entire country? | suppose that is absolutely necessary. Just consider the
provisions of the Constitution under article 19. It is a Fundamental Right of any citizen to settle anywhere in the
country. Do you not want a person from West Bengal to come over to Chandigarh or Punjab and settle there? If he
belongs to a Scheduled Caste there, why should you deprive him of the benefit here? This would, in essence,
mean that you are not really honouring the right that you have conferred upon him as a Fundamental Right under
article 19. So, what are we talking about? What rights are we saying that we have really conferred on them? In this
context, | would like to make only one point after the first two points.

The point is that the date that is somehow mentioned in the Constitution (Scheduled Castes) (Union Territories)
Order should be deleted. It has no meaning. If Delhi = now, the National Capital Territory of Delhi - is a Union
Territory, any person residing in Delhi for the time being if he belongs to any of the castes mentioned therein should
get the certificate irrespective of when he came to Delhi. This should be done similarly in the case of Chandigarh
and also Daman and Diu. This restriction about the date — in the case of Delhi, it is November, 1956; in the case of



Chandigarh, it is November, 1966; and in the case of Daman and Diu, it is perhaps 1987 — should have no
meaning. Any person who belongs to a caste enumerated in the Schedule should be able to get the certificate.
Secondly, 1 would urge the hon. Minister to take steps now to frame a composite list for the entire country.

The hon. Minister in his opening remarks mentioned yesterday that this Constitution Scheduled Castes Orders
(Amendment) Bill comes after another such Amendment Bill that was of 2002 but was passed immediately thereafter
because a peculiar situation had arisen particularly in Punjab over the synonyms Ramdasi and Ramdasia. There
was an interpretation that Ramdasi is perhaps different from Ramdasia. In order to rectify that situation, a Bill was
brought and that was a welcome piece of legislation. Then, again, perhaps the response of the Government was
not a comprehensive one. It was a knee-jerk response. They did not know that if they were doing it for Punjab they
ought to have done the same thing for Chandigarh also. It did not strike this Government. | had, before the official
Bill was moved, introduced two amending Bills, one to that effect for Punjab and one for Chandigarh. Now, the
Punjab-related Bill has been taken care of. Along with Ramdasi, Ramdasia and Ramdasia Sikh have been included
and along with Ravidasi, Ravidasia and Ravidasia Sikh have been included , though the second one was not
necessary because if a Sikh belong to a Scheduled Caste, he would be treated a Scheduled Caste. But, in any
case, if you have added those, it does not really matter. However, you have not done the same for Chandigarh. Did
no one bring to your kind notice that that is needed for Chandigarh? Did any one not bring to your kind notice the
Private Member's Bill, which | have introduced? You could have picked it up from there. Kindly do it even now;
otherwise the same anomalous situation would continue to bedevil the future of many people who may like to
contest elections, who may like to seek jobs or work elsewhere. Such anomaly should be removed and removed
forthwith, if you really mean to give the benefit of these things to the poor people.

Sir, | say so because earlier | was referring to the people seeking jobs. Of late, what has happened in Chandigarh is
this. The students, whose parents have been in Chandigarh for as many as 36 years- say from 1966 which we
have left far behind and now a new generation of people has come up, they are deprived of the right to get the S.C.
certificate. They are not only not getting the certificates but they have been deprived of the chance to get even
admissions in the schools there. So, please check up this factor that because of want of certificates which the
Administration is not issuing they are not even granted admissions in the schools. There is a talk here that you
provide conditions for those people to improve their lot, to educate themselves, to provide them the conditions to
move forward in their lives but even in the Government schools, you are denying them admissions because you are
not giving them certificates. So, this is the situation which prevails.

Sir, | would like to keep myself confined to these arguments without, as | said, getting into partisan politics. This is a
matter which concerns each one of us. This is important for that vulnerable section of the society, the welfare of
which we all standby. If we really mean what we say, if we do not want to have that disparity between our action
and perception, kindly do something for them.

Sir, with these words, | would certainly welcome this present Bill but urge the hon. Minister to move forward at a
good pace, not just satisfy himself by saying that there are a large number of recommendations, to the tune of 364
pending before him and from time to time the Government is taking action. It is time to take action immediately.
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